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[RAJYA SABHA]

Need to rename the Kolhapur Airport as the Chhatrapati Rajaram Maharaj Airport
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Problems faced by Gig workers in the country

DR. V. SIVADASAN (Kerala): Sir, gig work consists of a vast array of jobs including
agency and temporary work, short-term contracts and app-based roles. There were
7.7 million gig workers in India in 2020-21, projected to rise to 23.5 million by 2029-30,
according to official data. The gig workers are victims of privatization and
contractualisation, and are overworked and underpaid. Most of them have no job
security or protection of labour laws. Much of the gig work take place outside the
office, and this informality and unpredictability often leave the workers quite
vulnerable. The platforms which employ these workers argue that they are not
employers but aggregators of customer requests. The workers are called 'partners’,
but when it comes to deciding the nature of work, the 'partner' has no say. The
workers are rendered helpless as the employer is an invisible force and the digital
divide in India further facilitates this exploitation. There are reports that the gig
workers have to face sexual harassment, abuse and hostile working conditions. They
suffer from a declining income, increasing expenses and lack of welfare schemes and
social security. They have no pensions, health insurance, paid sick leave or paid
holidays and are rendered helpless with no legal support. It has been reported that
the food delivery workers are victims of air pollution and suffer from serious health
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problems. The Government should take urgent and proactive steps to bring
legislation, ensuring job security and specifying the responsibilities that the companies
have towards workers. Thank you.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need to expedite establishment of South Coast Railway Zone in Visakhapatnam

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, establishment of
Visakhapatnam railway zone had been a major demand and emotional issue for the
people of Visakhapatnam and Uttarandhra region for many decades. People of the
Uttarandhra region rejoiced when the Union Cabinet on February 28, 2019 cleared the
proposal for the establishment of South Coast Railway Zone with headquarters in
Visakhapatnam. "Setting up of the new Railway Zone will bring optimality with regard
to size and scale of railway operations and also to meet the persistent demand and
aspirations of the people of the area", Government of India's press statement then
read.
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